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(v) ReporRTeD Lock out aT 1.T.I., NATNI

SHRI DHIRENDRANATH BASU
(Katwa): I want to draw the atten~
tion of the hon. Minister of Commu-
nicationg to the following matter of
urgent public importance regarding
lockout of I.T.I. Nainj and possible
fockout in other teleprone industries:

The management of Indiap Tele~
phone Industries at Naini declared a
lock-out on the 18th ultimg following
labour unrest leading to g lathi-charge
on agitating workers, Two thou-
sand three hundred employees had
been working there. Ag a result of
the decision of the lockout, workmen
of other units of Telephone Industries
have also been agitating. This action
may cause serious disturbances and
dislocation of telephone services for
want of instruments. A serioug situa.
tion hag developeq following unlawfu]
activities by employees there. Tt is
reported that the management was not
willing to give a patient hearing to
Union leaders about thejr grievances.

May I, therefore, request the Hon’ble
Minister of Communications to look
into the matter without any further
delay and settle the disputes by nego-
tiation go that telephone services are
not disrupted?
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AcCoUNTS OF ANIMAL WELFARE BOARD,
MabRAs FOR 1976-77 ALONG  WITH
AvupiT REPORT THEREON

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg
to lay on the Table a copy of the
Certified Accounis (Hindi and Eng-
lish versions) of the Animal Welfare
Board, Madras, for the year 1976-77
and the Audit Report thereon, under
sub-rule (4) of Rule 24 of the Animal
Welfare Board (Administration)
Rules, 1962. [Placed in Library. See
No. LT-2216/78).

NOTIFICATIONS UNDER ESSENTIAL COM-
MODITIES AcT, 1955

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) On
behalf of Shrj Bhanu Pratap Singh,
1 beg to lay on the Table a copy each
of the following Notifications (Hindi
and English versions) under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1Y55:—

(1) The Sugarcane (Controld
Second Amendment Order, 1978,
published in Notification No. G.S.R.
197(E) in Guazette of India dated
the 28th March, 1978.

(2) G.S.R. 199(E) published in
Gazette of India dated the 29th
March, 1978 containing corrigendum
to Notification No. G.S.R. 155(E)
dated the 1st March, 1978,

[Placed in Library. See No. LI-
2217/18].

NoTrrricaTioNs UnpEr CustoMs Act,
1962 AND UNDER CENTRAL ExCISE
Rures, 1944

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SATISH AGARWAL): 1 beg
to lay on the Table:—

(2) A copy each of the following
Notifications (Hindi and English



